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T e Aﬁplicant.

0.A, 192/95.

|
B. Satteyya o

|

Vs - -
_ R |

1. Union of Indla, Rep. byw, ' -
ite Secretary, Min. of™* - . |
Urban Deyelopmant, L e :
Govt. of Indie, Nirman-Bhaven, ST
NewDelhi - 110 011. . ' ‘f
'{\ 2. Director Cenerel of Works, ' - !
CPYD, Nirmun HBhavan, . |
New Delhi-110 C11. ' f

3. Superintendsnt Enginear, : ' :
Hyderabad Central Circle, . |
CPWD, Nirman Bhavan,Koti, '

Hyderabad. . :
. . ! i |

4. Executive Engineer, Hy&éraqu [
Central Division 11, CPWD,2983 ,
Nirman Bhaven, Koti,Hydaraqu.

5, Asst, Engimeer, CPUD, National |
1.

Airport Authority Premises,’ :
Begumpet, Hyderaebsd. - .. Raspondents.
|

|

's Mr. P.B. Uﬂquakumar

|

Counsel for ths Raespondents s Mr. N.V.Regheva Raddy,
' _ Addl.cqsc..

Counsel for ths Applicant

-~

“l - CORATY: | | |
|
' VICE CHAIRMAH

THE HON'BLE SHRI JUSTICE V. MELADRI RAD :
THE HON'BLE SHRI R. RANGARAJAN : MEMBER capmn.)
|
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|
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0.A.192/95 : Dt.o$ order115-11-1995

i
| |
PELER |

As per Hon'ble Shri Jéstice v,Neeladri Rao, Vice Chairman

t [
! L
i

Heard Shri P.B. ¥ilayakumai, 1earned counsel for

the eppilcmi acd Ensd F.Vngqgﬁﬁ?ﬂAReddy, learned

Scanding cOunsel‘for'the ré:péhdéﬁtu;
| 1
! . !

2. The apﬁlicant herein voéked as Drivef.dﬁ'
hand receipt basis from 23-5-$0 to 30-5—90;nnd on
work order basis from 1-6-90 ¢11i151—8;94win the
office of the 4th respondent and from October, 1994,
he is continuing in the cffice of RS till date.
The Submiaaiqn for the applicant is that from

October, 1994, the order issued for his re-engagement

.i?'to the effect thét he 15 engaged through an
inter-medlary, but, in reality, he 1s worﬁing
from September,1994 till date under respondent Ko.5 |
as 1 Driver of the vehicle ﬁearinq Regn.ﬁg;AP9 A 1481

belonging to the office of the 5th respon#ent.

| .
. I .
3.,  The ples of the - respondents {s that there is

no 'Employer-employee’ relationship, and hence,
the question of regulariaatibn of his aetvices as

2 Driver, as prayed for in ﬁhia CA, does‘not arise.

4. It is stated inter-alia in Govt. of‘India, Cenitral

Public Works Department, DteL " General pf Works

letter Bo.34/17/93=-EC.X dateb 18.8,93 as‘follous:
' |

.Q..J.l-l.COO....-.l.I.O.DI...'..'.:...ll.-

II..'..Q...'l’..l.!.‘I...'.CII....JI...C'.
' | |

vou are therefore once again requésted to send

a list of all such dally rated Muster Roll

¥orkers engaged on hand receipt or work ordef

or any other basls defying the existing

?pvernment instructions ensuring inter-alia

.'.-’

._\.
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termination of the services of all such
workers who have not comjleted 240 days
of service in two consecutive years. Your
probetle demand requiring eppeintment of
such workers mey also be intimated tothisa |
Directorate, %

'.3..

by

- T
Since.the. instructiops sith:regard .
to urrolut Lo € erge ot Cf WOIKErs

on Muster .ol}l & . =2 Cn 19.11.85 will also
spply to any form of engegcement of workers
of daily rated including work order, you
are therefore requested to follow the
i{nstructions quoted sbove and in future,

po recruitwent even on work order be mader'
5. There is no dispute in reqarﬁ to the period
¢or which the applicant worked by 16.8.93, the sate
of the letter referred tdherein beforer so, if
{t {8 not & case of working for léss than 240 days

in two consecutive years,'lnd 1f the name of the

applicent has not yet been forwarded in pursua#ce

g eREsalA-TEEEeT, "tHE FEFe Of The 8pplicant has

" to.be forwarded as observed in th@ lettver date? 18,8.93. -

6. If the applicant is going tﬁmake a representatico
ip this regaerd tc the Directcer General of works, CPWD,
through proper channél, ﬁe.iﬁ Frerme 22 20 w0, Jnd if
it is sent by"Registered Post Aéknculedgemenﬁ.Due'
to the concerned authority, the latter has to forward
the said representation to Direc&or General o@'ﬁorks,

CPWD, and the latter, i.e., Director General of Works,

CPWD, has to consider the representation of the

applicent in accordance with the gpidelines ot any.

T Ve, hence feel that this éA can be disposed of
in the above manner with liberty to the appl%uant to

file a fresh application under éec.19 of the AT Act
{ } |
. : |
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if he is 80 advised, in case he 1is not regrularised.
. - \

| ' | -
It is needless to say that if there is work for

|

Driver, no fresher shall be engaged in prefirence

to the applicant, | |

. i’
e. OA is ordered accordipg‘fly. " No coatsf.//

\lh;’_., . F_‘ . ". | .
] | CEXTIFIED T bE TRUE con
& P L L L L LR q-‘--‘ -‘:,1.::&.?&4 i

Yl

Dat@.sveerisrins sue e ‘ B /
Court ©fficer
' sentral Adn.iclriietivo Tribuse
Uyere s us Bencd
’ v alad

Sy ‘
T

o | |
| ) ““1. The socretuy; Min., of Urban Develépment, S -
Union of India, Govt.of India, : |
Nirman Bhavan, New Delhi-11, |
‘ ' |

2, The Director Genersl of Works,
PWD, Nipman Bhavan, o
New Delhi-1l, | | |

3, The superintendent afngineer, .
Hyderabad Central Circle, CPWD, | |
Nirmen Bhavan, Koti, Hydarabad. *

4. The Executive Engineer, Hyderabad Cf:entral Dvision 1I,
CPWD, Nirman Bhavan, Kotd, Hy de rabad. ’

S« The Asst.Engineer, CPWD, National Rirport
uthority Premises, mgurrpet,l-lydax;ebad. !

|

. One copy to Mr,.p.B,Vijayakwnar, Advocats, CAT.Hyd.

| |
7. One copy to Hro u.V.Raghava mddy" AddliBSCQ CAToHYdo

$. One spare copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT\@EﬁRbb\

M.A.NO, 824/96 in Q.P .84/96 Y
" in C.A.192/65, :

Date of Crder; 20-9-96, \\

\‘

Betweens

B, Sathaiah. : .
-~ Applicant. .
and . . .

1, Sri K.K.Madhan
Director General of Works,
CPWD, Njirman Bhavan, New Delhi-11.
2, Sri Araving Garg,
Executive Engineer, Hyderavad Central
Division=-IX, CFWD,
Nirman Bhavan N Rbtl, Hyderabad.

«+ Respondents,

For the applicant: Mr, P.Naveen Rao, advocate . i

For the Respondents: Mr. N.V.Raghava Reddy, Addl.cGse,

THE HON'BLE MR,JUSTICE M,G,CHAUDHARI 3 VI CE~CHATI RMAN
_ THE HON'BLE MR,H,RAJENDRA PRASAD

13

MEMBER ( ADMN )
The Tribunal made the follewing Order s-
Mr.FPhaniraj for Mr,P.Naveen Rao, for the applicant,
- Prima~-facie it appears that the applicant has
submitted the representation on 18-11-1995, The respondents were
expected to dispose of the representation by this time.
Ih_the circumstances, we direct the respondents to dispose of

the representation in compliance with the original order p?
30-11-1996, |

M.A. is disposed of éccordingly. No order as to costs.

ek

EEputy R691strar J)CC



A C.P.84/96
To
1. Sri KoKoMadhan,
Director General of Works,
CPWD Nirman EBhavan, New Del hi-11,.
2, Sri aravind Garg, Executive Engineer,
Hyderabad Central Division-II
CPWD, Niramn Bhavan, Koti, Hyderabad.
3. One copy to M, P.Naveen kao, Acvocate, CAT.Hyd.
4, One copy to Mr.N,V.kaghava Reddy, Ad3l JCESC. CAT  HyG.
5, One copy to Library, CAT.Hyd.

6. Cne spare CcOpYe.

pvi.
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TYPED BY - CHECKED BY

COMPAREL BY "~ APFROVED BY
"IN THE CENTRAL ADMINISTRARIVE TRIBWNAL

) HY]_JE RABAL BENCH AT HYBERABAD

THE HON'BLE MR.JUSTICE M.G.CHAUDHART
VICE~CHAIRMAN

AND
THE HON'ELE MK.H.RAJENDRA PRASAD:sM(A)

Dated: § O- q -,1996. o | |

ORDER / JULGMENT

i . oo

Medfiea./Clhe No. 'gf&lc(é Mp JMJ%
_ in R |

C.A.No, \Q )’iQS/-

T.A.No. ' - (W.p. )

Admitted and Interim Directddns

DlSpOSGd of with directions
S — —
Dismissegd .

Di smi ssed as‘Withdrawn._
Dismpissed for Default.
Ordered/Re jected. .

No lorder as to costs,
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